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This is an dpplication (CA 83/Clr/2016 in Cp 108/2013) rit€d by Re$ondent No.I company to ho d Board t4eering and Annlat cenerat Meeting for the purpoe of
approving and adopt n9 the accolnts of Respondent No, I company for the Vears 2014-
2015 dnd 2015-2016. A tudher prayer has atso b€en made for aoooiniment of a

2. ln fle order dated 14.7.2015, a similar
application which was attowed in accordance with

3. We dsred rhe Ld. couns€t for the Non.apphcant - pehtioner ds ro whethe. fte
auditors Nahta Jarn dnd Asso rares shoutd .ontrnue for (he pu.pos€ of auditrno rh€
accourts of Resoordelt No. I (ompaly, the Ld counset has not €rs€d any obj{uon.
It has been further stared by Ld. Colnset for the non-appticant _ petitioner _ that rhe
15 days'_notice of the Aoard M€€ting ard rh€ AGM be issued dtong with comptet€
accounts ror th€ years 2014-2015 and 2015-2016 as per the rcquiremenb of taw.

prayer was made by filing a simitar
the consensus reached between the
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4- Mr. Sauabh Kalia, Ld. Couns€l ror Respondent No. I company has readily agre€d
and has not rais€d any obje.tion to convene the meeting by sewing 15 days notice and
tumishing of complete accounts ror the years 20r4-1s & 2015 16 as per rcquirements

5. There was then a question of attendinq the me€ting by the Petitjoner oircctor
Mr. valerio Bozetti, who is based in ltaly. on behalf of the Non-applicant Petitioner,
it has been suggested that an Altenate DirectotNominated Direator be permitted t0
atted the me€ting of the Board of Di€€tors. Ld. Counsel, Mr. Saurdbh Kalia has not
raised any objection to the aforesaid reqrest and has requested for a rider to the eftect
that it would be without prejudice to the nghts of hls clients.

6. ln view of the above, we dispose oi thb application as there is cons€nsus
between the Ld. counsels for the pad,es for holding of Boad Meeting and AG!1 by
submitting compl€te record and by gving a cear notice of 15 days and that the
auditors Nahta lain & asso.iates would continue bo look after the accounts. There is
further agr€ement b€tween the pdrties that the non-applicant - Petitioner that l'4r,

valedo Bozett may appoint Alternate Dir€cto/Nomlnee Director for any such
meetings. This is, however, without any prejudice to the rights and contentions of the
aDDlicant - Resoondent No. 1.

7. Any obj€ction to the accounts may b€ raised by th€ pades and the same shall
be duly rccorded ln the mlnutes ofthe meeting.

8. The dpplications nled by the Respondent No. 1 (CA 83/C1V2016) as well as of
the Non-Applicant beaing CA No.75lC-lV20t6 stnnd disposed of.

9. In CP 108(ND)/20r3, CP 2(NDt2014, CP 141 (ND)/2014/ it has been .eported
by the parties that mediation for s€ttlement of dispute has not succeeded- Thercforc,
the matter ne€ds to be adjudicated on mer ts.

r0. The pleadings in tnes€ p€btions arc not complete, The parties are granted six
w€€G'tim€ to comp ete the pleadings by exchanglng the same beh,veen the Counsel
oppo6ites so as to facililate the RIing of Reloinder by the opposite pany,

11. Notice or the application dat€d 11-7.2016 in CP 21(ND)/2014 (CA s1/PB/20r6).
Reply may b€ filed within four weeks with a copy in advance to the counsel opposite.
Rejolnder, lf any, be filed w thin two weeks thereof.

List on 27.9.2016.
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